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Joint Committee Report 

Ref: Inspection of the joint committee dated 13.11.2024 as per the orders ofHon'ble NGT 
in case of O.A. 948/2024(PB) dated 11.09.2024 Mahendra Pratap Singh Chauhan V/S 
State of Madhya Pradesh 

Hon'ble NGT in reference to O.A. 948/2024 (PB) Mahendra Pratap Singh Chauhan V/S State 
of Madhya Pradesh. Vide order dated 11.09.2024 has given following instructions: 

1. The Original Application has been registered under Sections 14 and 15 of National 
Green Tribunal Act, 2010 (hereinafter referred to as 'NGT Act, 2010) in exercise of suo 
motu jurisdiction in view of the law laid down by Supreme Court in Municipal 
Corporation of Greater Mumbai us. Ankita Sinha, (2022) 13 SCC 401, on a letter 
petition dated 05.11.2023 sent by Mahendra Pratap Singh Chauhan, Ricchi House, 
Station Road, Sheopur, District Sheopur, MP. 

2. The complainant has said that in Tehsil Karahal, District Sheopur, hundreds of bighas 
of forest land has been encroached for cutting of trees illegally and said area is adjacent 
to 'Kuno National Park' which is of National importance. 

3. In our view a substantial question relating to environment has arisen out of 
implementation of Enactments mentioned in Schedule I of NGT Act, 2010, but we 
before proceeding further in the matter, we find it appropriate to obtain a factual report 
for which we constitute a joint Committee comprising Principal Chief Conservator of 
Forest (HoFF), MP; Madhya Pradesh Pollution Control Board; representative of 
Principal Secretary, Forest and Environment, MP; and Integrated Regional Office, 
Ministry of Environment, Forest and Climate Change, Bhopal. 

4. Principal Chief Conservator of Forest (HoFF), MP shall be the nodal authority for 
coordination and compliance. 

5. The above committee shall visit the site, collect relevant information and submit a 
factual report within one month. 

6. In compliance to the orders of Hon'ble NGT, a site visit of the Forest area where 
encroachment of forest land & cutting of trees complaint has been raised by the 
applicant i.e. Forest Area near Village-Richhi, Tehsil-Karahal, District-Sheopur, MP 
was conducted on dated 13.11.2024 by the joint committee consisting of the following 
officials of the concerned departments: 
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Member of Joint Committee As per NGT Nominated Representatives 
Order 

One representative from State Pollution Mr. Rishi Raj Singh Sengar, 
Control Board Regional Officer, Madhya Pradesh Pollution 

Control Board, Gwalior 
One representative from Regional Office, Dr. Yogesh Gairola 
Ministry of Environment, Forest and Climate Technical Officer, Regional Office, Ministry 
Change of Environment, Forest and Climate Change 
Representatives from Madhya Pradesh Mr. Sanjeev Kumar, 
Forest Department Sub Divisional Forest Officer, Karahal, 

Forest Territorial Division Sheopur. 
Mr. Amritanshu Singh, 
Sub Divisional Forest Officer, Pohari, Kuno 
Wildlife Division, Sheopur, 

Shri S.S. Dhakad Range Forest Officer, Karahal Range, Shri S.K. Sachan, Range Forest 
Officer, Baroda Range, Shri Salman Khan, Sub Engineer, Regional office, MPPCB, Gwalior, 
were present during inspection. (Annnexure 1) 

Observations 

The Joint Inspection Committee members have discussed the issues mentioned in the petition 
during the meeting held on dated 13.11.2024 and 14.11.2024. The committee members have 
also conducted field visits on above dates and the findings observed during the visits in 
reference the petition is mentioned as under: 

1. This is observed by the committee members that the same complaint O.A. 183/2023 has 
already been considered by the Hon'ble NGT in its Central Zone Bench, Bhopal was 
submitted to the Deputy Registrar, NGT vide dated 05.11.2023 with the same name 
(Mahendra prartap Singh Chauhan) and matter i.e. (Annnexure2) 
"In the past years, hundreds bighas of forest are being cut in Karahal Tehsil of Sheopur 
district with the connivance of the forest officials and when a complaint is made, it is 
ignored, which is very painful. He has been a forest lover since his childhood. He has 
been very affectionate towards forest and also been the Chairman of the Forest Service 
Committee, till date department has not done proper demarcation at some places. On this 
issue, the Revenue Department says that this land is not ours and the Forest Department 
says that it is not theirs, it is not known that from where the land came but thousands of 
trees have already been cut down. It is also stated that that this area is adjacent to Kuno 
National Park. 

2. In reference to above complaint the committee formed by the Hon'ble NGT (CZB) vide 
order dated 21.12.2024 had inspected the site on 01.02.2024 and submitted their 
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inspection report on 21 .02.2024 to the Hon'ble NGT (CZB). After hearing the matter 
Hon'ble NGT (CZB) had disposed the matter on dated 23.04.204 with the direction as 
follows: (Annnexure3) 

i. The Collector Sheopur and the DFO Sheopur, M.P. is directed to initiate the process 
of identification and demarcation and the protection of Forest Land under Section 5 (20) 
of Indian Forest Act, which is reported to be pending. Forest Settlement Officer has to 
take necessary actions according to rules with the help of the Revenue Department. 

ii. The Divisional Forest Officer is directed to ensure that there should not be any further 
cutting of the trees and in case of any damage to the plantation and a trees necessary 
action must be taken according to rules. The action taken by the Divisional Forest 
Officer must be reported to the Chief Conservator of Forest (M.P.), who will supervise 
all the actions taken by the DFO concerned. The Chief Conservator of Forest (M.P.) 
may ensure the proper demarcation, identification and protection of the Forest Land. 

3. In compliance of the above order as informed by the DFO Sheopur to the committee that 
regular written communications were made by DFO Sheopur to the Collector Sheopur 
and Settlement Officer to expedite the forest settlement process. (Annexure 4) 

4. The area under concern as mentioned in the complaint was visited by the committee 
during the recent visits on dated 13.11.2024 and observed that no new tree felling bas 
been carried out in the area. This is pertinent to be mentioned here that the Hon'ble NGT 
(CZB) has already been taken cognizance of the action taken by the Forest Department 
against earlier tree cutting in the area. 

5. The committee has informed by the sub divisional forest officer Pohri, Kuno Wildlife 
Division that the concerned area is about 18 K.M. far from notified ESZ of the Kuno 
National Park and an about 35 K.M. far from forest boundary of Kuno National 
Park.(Annexure 5) 

6. The committee has informed by the sub divisional forest officer, Karahal sub division 
that there is no encroachment reported in the concern forest area of Richhi as per the 
boundaries mentioned in the current Working Plan of Mr. A. K. Dubey (IFS) of Sheopur 
Forest Division approved by Government of India.(Annexure 6) 
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~,?, 
Latitude: 25' 28'5" 
Longitude: 76' 54'12' 
Elevation: 374.95±14m 
Accuracy: 3.0 m 
Time: 11 -13-202415:29 
Note: NGT team nirikshan b 

Latitude: 25' 27'50' 
Longitude: 76' 52'50" 
Elevation: 352.54±17 m 
Accuracy: 4.4 m 

ime: 11-13-202415:53 
Note: NGT team nlrikshan b 

Annexure 1 
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Latitude: 25•27•52• 
Longitude: 76. 52'40" 
Elevation: 343.94±13 m 
Accuracy: 1 .3 m 
Time: 11 -13-2024 15:58 
Note: NGT team nirikshan b 

Field Visit 
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Item No. 01 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 

Original Application No. 183/2023(CZ) 

Mahendra Pratap Singh Chauhan 

Vs. 

Annnexure2 

Applicant(s) 

State of M.P. & Ors . Respondent(s) 

Date or Hearing: 21 . 12.2023 

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE DR. AFROZ AHMAD , EXPERT MEMBER 

For Applicant(s): None. 

For Respondent(s): None. 

ORDER 

1 . Grievance of the applicant is encroachment of the forest land and cutting of 

the green trees in Tehsil - Karahal, District - Sheopur, M . P. without any 

authority from the Forest Department, causing loss to the property of the 

State and affecting the environment. 

2. The applicant has further stated that he has been the Chairman of the 

Forest Service Committee till date and informed the matter to the 

department f'or ta.king action about the c utting of the trees in 100 of 

numbers from the forest area adjacent to Kuna National Park but no action 

has bee n taken by the auth orities concerned. 

3. A substantial issue of environment has been raised . 

4. The Registry is directed to issue notice to the respondents, returnable 

within four weeks. Respondents are directed to submit their reply within 

six weeks through E - filing portal, preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. 

1 
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5 . We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:-

i. One representative from the District Magistrate, Sheopur, M.P. 

ii. One representative from the DFO, Sheopur, M.P. 

iii. One representative from the State Pollution Control Board, M.P. 

6 . The Committee is directed to visit the place and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support. 

7. The report in the matter be filed by the Committee through email at 

ngtczbbho-m p@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

List it on 23rd February, 2024. 

21 s t December, 2023 
O.A. No. 183/2023 (CZ) 
PN 

2 

Sheo Kumar Singh, JM 

Dr. Mroz Ahmad, EM 
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FACTUAL REPORT 

BY 

JOINT COMMITTEE 

IN 

APPLICATION O.A. NO.183/2023 (CZ) 

MAHENDRA PRAT AP SINGH CHAUHAN 

V/S 

STATE OF MADHYA PRADESH & Ors. 

Joint Committee visit date: 01.02.2024 

Report Submission date: 21.02.2024 
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Joint Committee Report 

Ref: Inspection of the joint committee dated 01.02.2024 as per the orders 
of Hon'ble NGT in case of OA 183/2023(CZ) dated 21.12.2023 
Mahendra Pratap Singh Chauhan V/S State of Madhya Pradesh & 
Ors. 

Hon' ble NGT in reference to OA 183/2023 (CZ) Mahendra Pratap 

Singh Chauhan V/S State of Madhya Pradesh & Ors . vide order dated 

21.12.2023 has given fo llowing instructions: 

"1 Grievance of the applicant is encroachment of the forest land and cutting of 
the green trees in Tehsil - Karahal, District - Sheopur, M.P. without any 
authority from the Forest Department, causing loss to the property of the State 
and affecting the environment. 
2. The applicant has further stated that he has been the Chairman of the Forest 
Service Committee till date and informed the matter to the department for 
taking action about the cutting of the trees in 100 of numbers from the forest 
area adjacent to Kuno National Park but no action has been taken by the 
authorities concerned. 
4. Th e Registry is directed to issue notice to the respondents, returnable within 
four weeks. Respondents are directed to submit their reply within six weeks 
through £-filing portal, preferably in the form of searchable PDF/ OCR 
Support PDF and not in the form of Image PDF. 
5. We deem it just and proper to call a report on the matter in issue in present 
Original Application, from a Joint Committee consisting of' -

i. One representative from the District Magistrate, Sheopur, M.P. 
ii. One representative from the DFO, Sheopur, M.P. 
iii. One representative.from the State Pollution Control Board, M.P. 

6. The Committee is directed to visit the place and submit the factual and action 
taken report within six weeks. The State PCB will be the nodal agency for 
coordination and logistic support. 

In compliance to the orders of Hon'ble NGT, a site visit of the Forest 

area where encroachment of forest land & cutting of trees complaint has been 

raised by the applicant i.e. Forest Area Near Village-Richhi, Tehsil-Karahal, 

District-Sheopur, MP was conducted on dated 01.02.2024 by the joint 

committee consisting of the following officials of the concerned departments: 
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Member of Joint Committee As per Nominated Representative 
NGTOrder 
One representative from the District Shri Raveesb Bhadoria 
Magistrate, Sheopur. Tehsildar Karahal, District Sheopur 
One representative from the DFO, Shri Sanjeev Kumar 
Sbeopur. Sub Divisional Officer (Forest), 

Karahal, District Sheopur 
One representative from the State Shri Salman Khan, 
Pollution Control Board Sub Engineer, Regional office, 

MPPCB, Gwalior 

Shri Bhuvnesh Kumar Yogi (Range Forest Officer) Forest Department 

Tehsil Karahal, District Sheopur, Shri Harisingb Shakya, Revenue Inspector 

Tehsil Karahal, District Sheopur, Shri Prabhakar Shukla Patwari Tehsil 

Karahal, District Sheopur were present during the inspection. The joint 

committee conducted the inspection in presence of the Mahendra Pratap 

Singh (Applicant) & Yuvraj Pratap Singh (Applicant Son). 

Brief of the complaint:-

Tbe applicant submitted an application through registered letter dated 

05.11.2023 to Hon'ble GT Central Zonal Bench Bhopal. The brief of the 

complaint submitted by the complainant to the Hon' ble NGT is as under -

"In the past years, hundreds bigha of forest are being cut in Karahal Tehsil of 

Sheopur district with the connivance of the forest officials and when a 

complaint is made, it is ignored, which is very painful. He has been a forest 

lover since his childhood. He has been very affectionate towards forest and 

also been the Chairman of the Forest Service Commjttee, till date department 

has not done proper demarcation at some places. On this issue, the Revenue 

Department says that this land is not ours and the Forest Department says that 

it is not theirs , it is not known that from where the land came but thousands of 

trees have already been cut down. lt is also stated that that this area is adjacent 

to Kuno National Park." 
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Proceeding of the Joint Committee 

I. The members of joint committee discuss the matter in brief and found 

that the grievances highlighted by the complainant in his complaint is not 

small area specific but it involves total forest area of Karahal Tehsil of District 

Sheopur. So joint committee called upon the complainer Shri Mahendra Pratap 

Singh Chauhan to spotify the locations where forest area are being cut. The 

complainer took the joint committee members to two places which are about 

1-2 km away from the village Richhi. At these spots about 15 to 20 tress were 

found cut. Demolition of trees was not observed in large extent. (Photographs 

taken during inspection is attached as per Annexure-1). Complainer told that 

there are so many spots in the forest area where tree cutting has happened 

which are away from these spots . 

2. In the matter of tree cutting Sub Division officer, Forest Department 

Karahal, District Sheopur who is also a member of joint committee told that 

visited part of the area belongs to forest Block Ricbhi of Karahal range. In this 

block 63 trees were cut in the year 2023 for which 7 forest crime cases were 

registered and a fine of Rs . 3340/- was collected from the criminals and guilty 

employees and legal action was also taken. It is also informed by Sub Division 

officer, Forest Department Karahal that Forest Range Karahal, Forest Range 

Baroda, two sub range of Sheopur range and two sub range of Budera range 

comes under Tehsil Karahal. In the year 2023 about 577 trees were found to be 

cut illegally in these forest range areas for which 116 forest crime cases were 

registered by the Forest Department. And legal action has been taken including 

imposing of fme of Rs. 84270/-, which was recovered from the criminals and 

guilty employees. Information submitted by Forest Department by letter dated 

15.02.2024 is attached as Annexure-2. 

3. This area visited by the joint committee with complainer are not adjacent 

to the borderofKuno Forest. The distance ofKuno Forest is about 17 km away 

from the village Richhi. 
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4. The area for which complainant was concerned and visited with Joint 

Committee has been raised is comes under the Forest & Revenue department. 

As per Sub Divis ional Officer, Forest Department Some part of Ricbhi village 

is declared as the re erved forest block under ection 4 (I) of Indian Fore t Act 

1965. Proceeding in this regard including land demarcation is pending at the 

office of the Forest Management Officer / Sub Divisional Officer Revenue 

Karahal. 

5. Sub Divisional Officer, Fore t Department Karahal infonned that fore t 

department regularly supervise the whole forest area according to pre decided 

forest map for forest area protection and maintenance. For illegal tree cutting 

cases legal action has been regularly taken by department against the criminals 

& guilty forest employees. 

6. There is a beat inspection roster which is approved by Chief conservator 

of forest Gwalior for every calendar year by which forest official are regularly 

checking the beats from range assistant to divis ional forest official level. 

Conclusion: 

On the basis of observation made by Joint Committee with complainant 

regarding tree cut in forest area, it is concluded that-

1. No large scale tree cut seen on two spots seen by the Joint Committee 

with complainant near village Richhi. 

2. Forest Department regularly supervise the forest area according to pre 

decided plan/map to protect and maintain the forest area. 

3. Cases are registered regularly as and when forest crime came to the 

knowledge of forest department. In the year 2023 about 577 trees were found 

to be cut illegally in Karahal & Baroda forest range areas for which 116 forest 

crime cases were registered by the Forest Department. And legal action has 

been taken including imposing of fine of Rs. 84270/-, which was recovered 

from the criminals and guilty employees. 
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4. Forest and Revenue forest land both are situated near village Richhi 

where Joint Committee carried out spot visit. There is no proper demarcation 

of Forest and Revenue forest land in some places. The case of demarcation and 

other provisions under section 5 to section 20 of Indian Forest Act, 1965 is 

pending at the level of Forest Settlement Officer/Sub Divisional Officer 

Revenue Karahal. 

5. The Kuno Forest is about 17 km away from the village Richhi where 

tree cut reported by the complainant. 

Recommendation: 

On the basis ofabove facts and findings Joint Committee reco1mnend to issue 

following directions: 

a) Revenue department should speed up the process under section 5 to 

section 20 of Indian Forest Act, 1965, which is pending at office of Forest 

Settlement Officer/Sub Divisional Officer Revenue Karahal. So that proper 

demarcation of Forest and Revenue forest land, which is pending at some 

places could be carried out. 

b) Forest department may be instrncted to increase the vigilance of forest 

area to minimize the tree cut incidents. 

Shri Raveesh Bhadoria 
Tehsildar Karaha~ 
District Sheopur 

Shri Sanjeev Kwnar 
Sub Divisional Officer (Forest), 
Karahal, District Sheopur 

Shri Salman Khan, 
Sub Engineer, Regional office, 
MPPCB, Gwalior 

---
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Latitude: 25' 28'9' 
Longitude: 76' 54'5' 
Elevation: 411.5St15 m 

ccuracy 2.4 m 
nme 01-02-202413:20 
Note: veet reech1 South 

Annexure -1 
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15-20 number of trees found cut during site visit area near village Richhi 
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Latitude: 25'27'SO" 
Longnude: 76·s2•45• 
Elevation: 402.44t8 m 
Accuracy: 16.5 m 
nme: 01-02-2024 13:39 
Note: veet reechl South 
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Item No. 7 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 

Original Application No.183/2023(CZ) 

Mahendra Pratap Singh Chauhan Applicant(s) 

Vs 

State of M.P.& Ors. Respondent(s) 

Date of Hearing: 23. 04.2024 

CORAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

For Applicant (s) : 

For Respondent(s) : Mr. Prashant M . Harne, Adv. with 
Mr. Mehul Bhardwaj, Adv. 
Mr. Pranjal Pandey, Adv. for 
Ms . Parul Bhadoria, Adv. 

ORDER 

1. Grievance of the applicant is encroachment of the forest land and 

cutting of the green trees in Tehsil - Karahal, District - Sheopur, M .P. 

without any authority from the Forest Department, causing loss to t he 

property of the State and affecting the environment. 

2. The applicant has further stated that he has been the Chairman of the 

Forest Service Committee t i ll date and informed the matter to the 

department for taking action about the cutting of the trees in 100 of 

numbers from the forest area adjacent to Kuno National Park but no 

action has been taken by the authori ties concerned. 

3. The matter was taken up by this Tribunal on 21.12 .2023 and a 

committee was constituted to submit the factual and action taken 

report. 
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4 . In comp liance thereof the Member s of the Committee visited the site 

and submitted the report as follows : 

Proceeding of the Joint Committee 

1. The members of joint committee discuss the matter in brief and 

found that the grievances highlighted by the complainant in his 

complaint is not small area specific but it involves total forest area of 

Karahal Tehsil of District Sheopur. So joint committee called upon the 

complainer Shri Mahendra Pratap Singh Chauhan to spotify the 

locations where forest area are being cut. The complainer took the joint 

committee members to two places which are about 1-2 km away from 

the village Richhi. At these spots about 15 to 20 tress were found cut. 

Demolition of trees was not observed in large extent. (Photographs 

taken dur ing inspection is attach ed as per Ann exure-1). Complainer 

told that there are so many spots in the forest area where tree cutting 

ha happened w hich a re away from these spots. 

2. In the matter of tree cutting Sub Division officer, Forest 

Department Karah al, District Sheopur who is also a member of joint 

committee told that visited part of the area belongs to forest Block 

Richhi of Karahal range. In this b lock 63 trees were cut in the year 

2023 for which 7 forest crime cases were registered and a fine of Rs. 

3340/- was collected from the criminals and guilty employees and legal 

action was also taken. It is also informed by Sub Division officer, 

Forest Department Karahal that Forest Range Karahal, Forest Range 

Baroda, two sub range of Sh eopur range and two sub range of Budera 

range comes under Tehsil Karahal. In the year 2023 about 577 trees 

were found to be cut illegally in th ese forest range areas for which 116 

forest crime cases were registered by the Forest Department. And legal 

action has been taken including imposing of fine of Rs. 84270/-, which 

was recovered from the criminals and guilty employees . Information 

submitted by Forest Department by letter dated 15.02.2024 is attached 

as Annexure-2. 

3. This area visited by the joint committee with complainer are not 

a djacent to the border of Kuno Forest. Th e distance of Kuno Forest is 

about 17 km away from the village Richh i. 
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4 . The area for which complainant was concerned and visited with 

Joint Committee has been raised is comes under the Forest & Revenue 

department. As per Sub Divisional Officer, Forest Department Some 

part of Richhi village is declared as the reserved forest block under 

section 4 (1) of Indian Forest Act 1965. Proceeding in this regard 

including land demarcation is pending at the office of the Forest 

Management Officer / Sub Divisional Officer Revenue Karahal. 

5. Sub Divisional Officer, Forest Department Karahal informed 

that forest department regularly supervise the whole forest area 

according to pre decided forest map for forest area protection and 

maintenance. For illegal tree cutting cases legal action has been 

regularly taken by department against the criminals & guilty forest 

employees. 

6. There is a beat inspection roster which is approved by Chief 

conservator of forest Gwalior for every calendar year by which forest 

official are regularly checking the beats from range assistant to 

divisional forest official level. 

Conclusion: 

On the basis of observation made by Joint Committee with 

complainant regarding tree cut in forest area, it is concluded that-

1. No large scale tree cut seen on two spots seen by the Joint 

Committee with complainant near village Richhi. 

2. Forest Department regularly supervise the forest area according to 

pre decided plan/map to protect and maintain the forest area. 

3. Cases are registered regularly as and when forest crime came to the 

knowledge of forest department. In the year 2023 about 577 trees were 

found to be cut illegally in Karahal & Baroda forest range areas for 

which 116 forest crime cases were registered by the Forest 

Department. And legal action h as been taken including imposing of 

fine of Rs. 84270/-, which was recovered from the criminals and guilty 

employees. 

4 . Forest and Revenue forest land both are situated near village Richhi 

where Joint Committee carried out spots visit. There is no proper 

3 

Q j Scanned with OKEN Scanner 

3536



demarcation of Forest and Revenue forest land in some places. The 

case of demarcation and other provisions under section 5 to section 20 

of Indian Forest Act, 1965 is pending at the level of Forest Settlement 

Officer/Sub Divisional Officer Revenue Karahal. 

5. The Kuno Forest is about 17 km away from the village Richhi where 

tree cut reported by the complainant. 

Recommendation: 

On the basis of above facts and findings Joint Committee recommend 

to issue following directions: 

a. Revenue department should speed up the process under section 5 

to section 20 of Indian Forest Act, 1965, which is pending at office of 

Forest Settlement Officer/Sub Divisional Officer Revenue Karahal. So 

that proper demarcation of Forest and Revenue forest land, which is 

pending at some places could be carried out. 

b. Forest department may be instructed to increase the vigilance of 

forest area to minimize the tree cut incidents. 

6. While hearing the matter on 23.02.2024 the Tribunal observed that the 

Forest Department was negligent in protecting the trees and the 

employees of the Forest Department were also directly or indirectly 

involved in the said incident. The problem being faced by the Revenue 

Department and the Forest Department is that some part of the Richhi 

village is declared as the Reserve Forest Block under Seciton4(1) of 

Indian Forest Act, 1965 and the proceeding in this regard including 

land demarcation is pending at the office of the Forest Settlement 

Officer/ Sub Divisional Officer (Revenue) Karahal. 

7. This Tribunal after considerin g the report of the Joint Committee 

directed the Chief Conservator of Forest to take necessary action and 

in compliance thereof Chief Conservator of Forest has taken action and 

submitted the report with the following facts : 

a . That the impugned area in the present petition falls within the 
jurisdiction of Karahal Tehsil, incorporating both the forest and 
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revenue departments' authority. It is submitted that the total forest 
area under the authority of Forest Department, Sheopur is 2 .65 lakh 
hectares, of which more than 1.25 lakh hectares fall within the 
Karahal Tehsil, wherein there are approximately 100 villages. That this 
forest area consists of mixed forests containing species like Kardhai, 
Salai Khair, Dhawda, Palash, and other varieties of trees. Furthermore, 
cutting of timber trees is not permitted, and surrounding rural and 
forest villages rely primarily on dry fallen timber for their needs. 

b . That in an attempt to curb encroachment in this forest area, 
cleanliness drives are conducted to remove encroachments, leading to 
appropriate legal proceedings against the offenders / encroachers . It is 
pertinent to note here that in the year 2023, Forest Crime PO No. 
39319 dated 05.08.2023 and, 3gA/8 dated 03.08.2023 were registered, 
a total of 12 offenders were apprehended and cases were filed before 
the Hon'ble Court, wherein the Honble Court on examining the 
evidences placed on record found the 12 accused guilty. Thereafter in 
January 2024, in Forest Crime Case No. 303/ 13 dated 07.01 .2023, a 
total of 06 accused were apprehended from the forest area. That a copy 
of Charges framed and photographs of the accused in the 
aforementioned Forest Crime Cases are marked and annexed. 

c . That the forest ranges of Sheopur, Budhera, Karahal, and 
Baroda fall within the jurisdiction of the Forest Department Sheopur, 
Karahal Tehsil. That a total of 347 forest crime cases were registered in 
the year 2023, resulting in the imposition of fines totaling INR 
14,97,907 /- against the offenders. 

d. It is further pertinent to note here that a penaity, memo has been 
issued against Mr. Sugreev Singh, Assistant Forest Ranger, for his 
negligence of duties, vide letter no./ ref. / 2024 /2498 dated 
05.04.2024. Additionally, a charge sheet has been issued against Mr. 
Ravi Kaushal, Forest Guard, stationed at Beat gaurd Reechi Dakshin, 
vide letter no.lref.12493 dated 05.04.2024, initiating preliminary action 
against him. The copies ofletter no. / ref . / 2024/ 2498 dated OS .04 
.2024 and letter no./ref.12493 dated 05.04.2024 is marked and 
annexed. 

e. It is further stated that DFO, vide Letter No.DM/202 411S97 dated 
15.03.2024 to District Collector and letter no. DM J 2O241 1889 dated 
13.03.2024 to Sub-Divisional Officer Revenue Karahal to expedite the 
enquiry under the provisions of Section 5 to Section 20 of the Indian 
Forest Act, L927. The copies of Letter No.DM/202411897 dated 
iS.O3.2024 and Jetter No.DM/2O2411889 dated 15.03.2024 are 
marked and annexed. 

f. It is further submitted before this Tribunal that the Forest 
Department, Sheopur has removed multiple encroachments within the 
Forest to a total tune of approximately 60.630 hectares. 

8. Accordingly, we direct as follows : 

1. The Collector Sheopur and the DFO Sheopur, M.P. is 

directed to initiate the process of identification and demarcation 

and the protection of Forest Land under Section 5 (20) of Indian 

Forest Act, which is reported to be pending. Forest Settlement 
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Officer has to take necessary actions according to rules with the 

help of the Revenue Department. 

2. The Divisional Forest Officer is directed to ensure that 

there should not be any further cutting of the trees and in case of 

any damage to the plantation and a trees necessary actions must 

be taken according to rules. The action taken by the Divisional 

Forest Officer must be reported to the Chief Conservator of 

Forest (M.P.), who will supervise all the actions taken by the DFO 

concerned. The Chief Conservator of Forest (M.P.) may ensure 

the proper demarcation, identification and protection of the 

Forest Land. 

9. With these observations the Original Application No. 183/2023(CZ) 

stands disposed of. A copy of the order be communicated to (1) The 

Chief Conservator of Forest (M.P.) (2) Collector Sheopur, (M.P.) and (3) 

DFO Sheopur, (M.P.) for taking necessary action. 

23rd April , 2024 
O.A. No. 183/2023(CZ) 
K 
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Sheo Kumar Singh, JM 

Dr. Afroz Ahmad, EM 
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